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ad ar E Senrlc ui la (Matt 
tare

IS. Shri K. Ba ani
Shri uith

Will the Minister o  Deence e 
leased to state

(a) hether oern ent hae re
ceied any reresentation  ro the 
E serice ens  Welare Association 
o Coi atore tor the allot ent o 
land or construction  o houses

() hether   oern ent  hae
considered the reresentation and

(c) i so, the decision taken  y 
oern ent in the atter

The  Minister  o  Deence  (Shri
S aran Sinrh) (a) es, Sir.

() The reresentation as or ard
ed to Madras State Soldiers, Sailors 
and Air ens Board or consideration.

(c) Docs not arise.  It is  or  the 
State authorities to decide the atter.

Arrest and Harass ent o Indian 
Surer Oicials y Pakistan 

authorities

1C. Shri M. Ra are
Shri Ra aehandra Veera a 
Shri N. K. Sanhi
Shri Haki Chand 
Kaeh al

Shri Sa Slnch Ayar al
Shri I. A. Prasad

Will the Minister o Eternal Aairs 
e leased to state

(a) hether it is a act that a nu
er o Indian Surey Oicials  ere 
arrested and harassed y the Pakistan 
authorities at the order recently and

() i so, the stes taken y o
ern ent in the atter

The  Minister o  Eternal Aairs 
(Shri M. C. Chala) a) es. Sir. On 
11th January 1987, three e ers o 
an Indian Surey arty ere kidna
ed y the East Pakistan Riles en 
ro Narukhaki, District Murshidaad 
.(inside Indian territory) hile they

ere aitin or the arrial o the 
Pakistan Surey arty.  Stron ro
tests ere loded ith the oern
ent o East Pakistan. T o o the 
ere released ater seeral hours and 
allo ed to return to India. The third 
one as released  on th January 
1967 ater a trial at Rajshahi.  The 
contention o the oern ent o Pak
istan as that the three ersons ere 
arrested inside Pakistan territory and 
that, hile t o o the ere releas
ed as soon as their identity as es
talished. the third one as detained 
as he did not ossess  trael  docu
ents.  The oern ent o East Pak
istan as told y the State oern
ent o West Benal that its conten
tion as not correct ecause in ter s 
o a decision arried at  durin  the 
8ti Conerence o the DLRSs, it had 
een decided that trael docu ents 
ere not needed y oicials o that 
articular cateory as they ere not 
reuired to cross the order and that 
the erson concerned had not in act 
crossed into Pakistan territory.

(h) The atter as  discussed  in 
the 86th Conerence o Directors  o 
Land Records and  Sureys  o West 
Benal and East  Pakistan  held  in 
Calcutta on the 9th and 0th March, 
1967 and t has een decided that, to 
sto recurrence o such incidents, all 
Surey Sta on either side ust in 
uture carry alid trael docu ents.
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